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[Translation]

OlsinvMtmafit CommlMlon

2672. SHRI VIJAY QOEL :
DR. SAROJAV.:
SHRI SUNIL KHAN :

Will the Mlniater of FINANCE be pleased to state :

(a) the names of the public Sector Undertakings in 
which schemes for disinvestment has been prepared so 
far;

(b) the names of Public Sector Undertakings in which 
the Government have decided to disinvest during the 
current financial year;

(c) the percentage of shares likely to be dislnvested by 
the Government in each PSUs;

(d) the number of reports submitted by the 
Disinvestment Commission so far alongwith main 
recommendations of the reports;

(e) whether the recommendations of the Commission 
in regard to disinvestment in some of the Undertakings are 
being opposed; and

(f) if so, the details thereof and the reasons therefor?

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): (a) A list of public sector undertakings in whrch 
disinvestment has taken place so far is attached as 
Statement.

(b) and (c) The Government has decided to partially 
disinvest its equity in Gas Authority of India Ltd. (GAIL), 
Indian Oil Corporation (IOC). Videsh Sanchar Nigam Ltd. 
(VSNL) and Container Corporation of India Ltd. (CONCOR) 
during the year 1998-99. The details of offering will be 
worked out at the relevant time with reference to prevailing 
market conditions and other factors.

(d) The Disinvestment Commission has so far given 
seven reports. In these reports the Commission has made 
specific recommendations for disinvestment, trade sale, 
strategic sale, closure and sale of assets or deferring 
disinvestment in respect of 41 PSUs. Apart from this, it has 
made following nrwin general recommendations :

(I) Establishment of Disinvestment Fund.

(ii) Delinking the disinvestment process from 
budgetary exercise.

(Hi) Constitution of Standing Empowered Groups for 
implementing disinvestment process.

(iv) Framing of a Voluntary Retirement Schenw.

(v) Granting managerial autonomy, 
professionalisation of board management and 
restructuring of PSUs, where necessary, before 
disinvestment.

(e) and (f) Keeping in view the interests of the 
employees, the trade Unions of some PSUs have given 
representations against some of the recommendations of 
the Commission. These are examined and Government 
keeps in view the interests of employees while deciding 
about disinvestment in PSUs.

Statenient

1. Andrew Yule & Co. Ltd.

2. Bharat Earthmovers Ltd.

3. Bharat Electronics Ltd.

4. Bharat Heavy Electrrcals Ltd.

5. Bharat Petroleum Corpn. Ltd.

6. Bongaigaon Refineries & Petrochemk:als Ltd.

7. CMC Ltd.

8. Cochin Refineries Ltd.

9. Dredging Corpn. Ltd.

10. Fert. & Chem. (Travancore) Ltd.

11. HMTLtd.

12. Hindustan Cables Ltd.

13. Hindustan Copper Ltd.

14. Hindustan Organk: Chemk:als Ltd.

15. Hindustan Petroleum Corpn. Ltd.

16. Hindustan Photofilms Mfg. Co. Ltd.

17. Hindustan Zinc Ltd.

18. Indian Petrochemicals Corpn. Ltd.

19. Indian Railway Const. Co. Ltd.

20. Indian Telephone Industries Ltd.

21. Madras Refineries Ltd.

22. Mahanagar Telephone Nigam Ltd.

23. Minerals & Metals Trading Corpn. Ltd.

24. Natk>nal Akiminkjm Co. Ltd.

25. Natbnal Fertilizers Ltd.

26. National Mineral Dev. Corpn. Ltd.

27. NeyveN Lignite Corporation Ltd.

28. Rashtriya Chemkals & Fertilizers Ltd.
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29. Shipping Corpration of India Ltd.

30. State Trading Corporation of India Ltd.

31

32

33

34

35

36

37

38

39

Steel Authority of India Ltd.

Videsh Sanchar Nigam Ltd.

Container Corporation of India.

Indian Oil Corporation Ltd.

Oil & Natural Gas Corporation Ltd. 

Engineers India Ltd.

Gas Authority of India Ltd,

Indian Tourism Development Corporation 

Kudremulch Iron Ore Co. Ltd.

[English]

Jute Packaging Material Act, 1987

2673. PROF. AJIT KUMAR MEHTA :
SHRIMATI CHITRALEKHA RANI BHONSLE : 
SHRI INDRAJITGUPTA:
SMT. GEETA MUKHERJEE:

Will the Minister of TEXTILES be pleased to state :

(a) whether Government are contemplating the dilution 
of the present provisions of the ‘Jute Paclcing Material 
(Compulsory use in packing material) Act, 1987’ which is 
due to expire by the end of March, 1999;

(b) whether the Government propose to have 
consultations with the Jute Industry in this regard before 
arriving at any decision;

(c) if so, the details thereof;

(d) whether the Governnrwnt is aware of the violation 
ot Packing Commodities Act in which the use of jute 
packaging material is mandatory;

(ey if 80, the details thereof;

(f) the name of the industries violating the Act and 
action taken by the Govemment against them; and

(g) the steps taken by the Government for proper 
inrplementation of the Act?

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) The Standing Advisory Committee, (S.A.C.) 
constituted under the provisions of the JPM Act, 1987 has 
recently held three meetings in order to take a fresh look at 
'he entire situatk>n and to review, if necessary the present 
order on reservatten whwh is due to expire at the end of 
June. 1999.

(b) and (c) The S.A.C. had held its meeting in three 
sessk)ns. Duringthe secondsesslon on 15.5.1998 different 
associations and organisations including representatives 
of Indian Jute Mills Associatk>n, Jute Laminators Associatk̂ n 
and Government of West Bengal were given an opportunity 
to present their views before the Committee.

(d) to (g) The provisions of Jute Packaging Material 
Act, 1987 have been consistently complied with by the 
Foodgrains and Sugar sectors since the inception of the 
Act. There have been some violations of the Act by the 
Urea industry, while Cement Sector has practicaHy 
discontinued the use of Jute bags altogether. The 
Government has issued instructions from time to time all 
Urea manufacturing units for strkit compliance with the Act. 
There has been a resultant improvement in the Urea 
Sector abiding by the Act. The Government has been 
appropriately contesting a spate of litigations in various 
High Courts filed by various worker unions, consumer 
interest bodies etc. Stay order have been obtained in some 
cases and simultaneously transfer applications have also 
been filed in the Hon’ble Supreme Court for clubbing of 
similar matters before the apex Court.

[Translation]

Aid By Industrial Reconstruction Bank of India

2674. SHRI RAMESHWAR PATIDAR :
SHRIMATI SHEELA GAUTAM :

Will the Minister of FINANCE be pleased to state the 
details of assistance provided by the Industrial 
Reconstruction Bank of India to the sick industrial units in 
the country during 1997-98 indicating the location of such 
industries?

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Industrial Reconstruction Bank of India (IRBI) 
was converted into a new Government company viz. 
Industrial Investment Bank of India Limited (IIBI) w.e.f. 
27th March 1997. IIBI has reported that an amount of fts. 
5.14 crores was disbursed in 1997-98 to three sick/weak 
units located in the States of Uttar Pradesh, Bihar and 
Orissa,

[English]

BIdi industry

2675. SHRI DADA BABURAO PARANJPE ; Will the 
Minister of INDUSTRY be pleased to state :

(a) whether the bidi industiy has been badly affected 
due to production of mini cigarettes in the country; 
particularly in Madhya Pradesh;

(b) if so, the details thereof; and

(c) the steps taken by the Government to save bidi 
industry and to protect the interests of bidi workers?


